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IN THE CENTRAL ADMIUISTRATIVE TRIRUNAL, JAIFPUR BEIICH, JAIFUR.
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Vs.
Jitendra Fumar Saini & Anv. : Pespondents
Mr.M.Rafig : Couns=l fov apL icant.

~
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Mr.Runal Rawat ' : Counszl for vespondents.

. CORAM:

Hon'ble My.0O.P.fharma, Administrvacive Member

Hon'ble Mr.Eatan Pralaszh, Judicial Mesmber
PEFR HOI'BLE MP,O.P.SHAFMA, ADMIMNISTPATIVE MEMEER. -

In this application under Sec.l9 of the Administrative
Tribunals Act, 1935, applicani Union of India throwugh Hony.
Secretary, Gszological Survey of India, Depavtmenial Cantesn,
Jhalana Doongari, Jaipuv, has praysd that cordere Ann=.Al dated
15.12.92 passzd by ithe Paymeni of Wagses Authorit Jeipur, be

get aside and ithe application £iled by razpondent MNo.l, Shri

fore the auvthority ke dizmisz=z=d.
2. We have heard the lesrned counsel f£or the partiszs and
have gone through the material on record. This application is

che orders passsd by the Authority under the Payment of
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Wages Act who 4Jrantsd aseriain relis
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therein. The "Hon'bl:z Supreme Qourt in the caze ol

1955(7) SC 522, hasz held that thiz Tribunal has no jurisdiction

to entertain, 1L11 caticon under 222.19 of the Administrative
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Tribunals Act, in r&sp;cr of crders made by the Pavyment of

he akovz position, we have no

i

Wages Auvthority. In view of

jurisdiction to entertain the present application. In the
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iz nob maincainakble hefore us
divect that the application/pap:zrs shall |
ni for sczking remedy lna £

appropriate legal forum.
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(Ratan Pralkash) (C.F.3harma)

Membzr (Judl.) Member (Adm. ).



